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discbarge of their official dutiea. There are 
already instructions to the effect that the 
tour expenses of tbe Ministers soould be 
kept to the minimum. 
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Harljan. Killed in Inter·Calle Clash In Areot 
Dlltrlct (Tamil Naldu) 

1833. SHRI C.C. DESAI: 
SHRI D.N. DEB: 
SHRI PILOO MODY : 
SHRI J. MOHAMED IMAM: 

Will tbe Minister oC HOME AFFAIRS 
be pleued to state: 

(a) wbetber the attention of Government 
has been drawn to a lepon publbhed in 
tbe Sunday Standurd of the 18th January, 
1970 staling Ibot several Harijans were 
killed in Inter· Caste clash in Arcot District 
of Tamil Nadu on the 171h January, 1970: 
and 

(b) if so, wbether Government have 
conducted an enquiry into this ghastly 
incident and what action, if any, has been 
taken against the culprits 7 

THE DEPUTY MINISTER IN THE 
MINISTRY HOME OF AFFAIRS (SHRI 
K.S. RAMASWAMY: (a) Yes Sir. 

(b) Facts are beillS ascertained from 
the Slate Government. 

President', Assent to Weat Benpl and Kerala 
Governments Bills 011 CompullOry 
Recognition of Trade Union. 

1834. SHRI UMANATH: 
SHRI A.K. GOPALAN : 
SHRI JYOTJRMOY BASU : 
SHRI K.M. ABRAHAM: 
SHRI DAVEN SEN: 

Will the Minister of HOME AFFAIRS 
be pleased 10 stale: 

(a) whcther it is a fact that the Presi· 
dent has nol given his assent to the welt 
Bengal and kerala Government's Bills on 
compulsory recollnilion of Trade Unions; 

(b) if so, the reasons for the delay; 

(c) whether Ihe Central Government 
have received any protest note from thelC 
two Slate Governments relardina this 
matter; aod 

(d) if 10, the .eaclion of Government 
thereto 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SURI VI· 
DYA CHARAN SHUKLA): (a) aod (b). The 
Trade Unions (WCI! Beosal) Amcndment Bill, 
11169, which WBI received for the auent of 
the PrClidenl as also tbe Kerala Recapi· 
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fion of the Trade Unions Ordinance, 1969, 
received for the prior instructions of the 
President beforc its promulgation, are under 
examination. The provisions of the two 
legislative measures require careful consi-
deration in the light of the recommenda-
tions of the Na(ional Labour Commission, 
to ensure a broad uniformity in approach. 
A decision is ~ c d to be taken shortly. 

(c) and (d). Some reminders have been 
received from the Government of West 
Bengal.  A d~ci ion is being expedited. 
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Amendment of Coastltution Empowering 
Inter-State Couneil to deal with Centre-

StBte Disputes 

1836. SHRi SHRI CHAND GOYAL: 
Will tbe Minister of HOME AFFAIRS be 
pleased to state : 

(B) whether Government are contemp-
lating to amend the Constitution so as to 
empower the Inter-State Council to deal 
with Centre-State disputes so that such 
issues are taken out of pOlitics; 

(b) whether such a demand has been 
made; and 

(c) if so. the reaction of Government 
thereto? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDY A CHAR.AN SHUKLA): (a) to 
(c:). No Sir. The recommendation of the 
Administrative Reforms Commission re-
pniinl the ICtlilll up of an inteHtate 




